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TE T T & et aahe
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

faem=r T afuare™
Ity
faoell, 10 9, 2025

®. . 23/19/9RY. /2025 /faa—8 /Rl /1746 —H-10 SIRAUTed g1 foAid
10 9™, 2025 BT SRI FRIRIT MY TEATIRY BT SIHHRT B olv Y1 fhar Srar g—
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RIS &y el @ 3adl QU aHT & UM §F &1 doblel U91d 9 AAGHM dRal o,

80/ —
(v HAR )

A |18, Sudfd (faem)

1639 DG/2025 1)



2 DELHI GAZETTE : EXTRAORDINARY PART V]

LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 10th March, 2025

F.No. 23/19/Proro./2025/LAS-VI111/Leg./1746.—The following order of the Hon’ble Lieutenant Governor,
Delhi dated 10 March, 2025 is hereby published for general information: -

“ORDER

In exercise of the power conferred upon me by clause (a) of sub-section (2) of section 6 of The Government
of National Capital Territory of Delhi Act, 1991 (Central Act No. 1 of 1992), |, hereby prorogue the First Session of
the Eighth Legislative Assembly of the National Capital Territory of Delhi with immediate effect.

Sd/-
(Vinai Kumar Saxena)
Lieutenant Governor, Delhi”

SADANAND SAH, Dy. Secy. (Legislation)
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